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MR. SPEAKER: Shri Madhu Limaye
to raise a matter.

12.33 hrs,

RE. MOTION FOR ADJOURNMENT
(Query and Procedure)

SHRI JYOTIRMOY BOSU. (Dia-
mondharbour) Sir. I gave notice gf an
adjournment moton. Two trade union
workers have been murdered by shoot-
ing within the mill premises. In ihe
Constitution there is a guaraniee that
you can praciise trade unionism. Cer-
tain rights are guaranteeq by the
Constitution, If a Governmeni machi-
nery fails to protect them from the
hands of the hooligans in Raniganj in
the mill premises, this is a most
importiant issue. ..,

MR. SPEAKER: Mr. Bosu, I do not
allow this.

Why do you bring in State matters
in this House? 1 have nct allowed it.

This is something which has hap-
pened in the State. This is a matter
not concerning us but it concerns the
State,

I have not allowed it. Even if it is
a murder case, this is an ordinary law
and order matter. And law and order
is a State subject. I am sorry.

Will the hon. Member kindly sit
down? 1 have not allowed it. Some-
thing has happened in a State. It is
a law and order problem. The courts
are there. Why is the hon. Member
raising it here? (Interruptions)

Whether it is political murder or not,
it is for the courts to decide. Law
and order is within ¢hie jurisdiction of
the State and it is for the courts to
decide.
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Auy. Morion

[Mr. Speaker.]

Let the hon. Members please sit
down. I am not allowing it. My ob-
servation ig there already that I am
not allowing it. Should we decide
murder trials in this House?
(Interruptions)

If there is anything that we cannot
discuss, how can he bring it up here?
He may better raise such matters in
his State Assembly and not here
Shouting cannot add to the force of
the argument. I am sorry I cannot
allow it. You must be very reason-
able. A murder has been committed
in a State . . .

SHRI JYOTIRMOY BOSU:
murders, of trade union leaders.

The

MR. SPEAKER: Two or three mur-
ders, or many murders, if you like,
As many as you tell me [ will men-
tion it. But this is something concern-
ing a State, which has happened with-
in the State, which is within the law
and order of the State.

SHRI JYOTIRMOY BOSU: No, Sir;
not like that.

MR. SPEAKER: If we were to raise
anyting that happen in any State in
this Parliament, why need all those
Assemblies and State Governments?
By merely being loud in your voice,
you cannot adq force to the argument.

I have all respect for you. Yeu
should be reasonable. Suppose, in
spite of everything, against the proce-
dure, I call you, have you enough
votes with you? I will just ask you
to get up.

SHRI JYOTIRMOY BOSU:
right. You do that.

All

MR. SPEAKER: It is not admis-
sible. Let me know how many of
you are standing.

SHRI JYOTIRMOY BOSU: You

formally ask me to move.

MR. SPEAKER: Why should it be

like that?
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SHRI JYOTIRMOY BOSU:
be.

Let it
]

MR. SPEAKER: You know what it.
is not admissible. By merely shout-

ing, it does not mean that it is admis-
sible,

SHRI JYOTIRMOY BOSU: Let them.
make a statement.

MR. SPEAKER: I can only examine-
it. If you are entitled to get a state--

ment from them, I will certainly ask
them.

SHRI JYOTIRMOY BOSU: Let me
make a submission on what you have-
said. If you look into the debates that

have taken place on the floor of the
House. . .

MR. SPEAKER: I will look into it.
If you are entitled according to any-
thing, any previous precedent, I will
certainly allow you. Let me examine
it. Then ;5 discussion will also be held.

SHRI JYOTIRMOY BOSU: When
the UF Government was in power in
West Bengal, umpteen number of de-
bates have taken place on the floor of
the House. Today you have Congrerss.
there. Should thereg be double stan-
dards? This is what it is.

MR. SPEAKER: I will examine it.
If you are entitled, I will certainly
ask Government.

SHRI JYOTIRMOY BOSU: No, Sir
You respect the views of 15 members.
Let them make a statement. The
statement may be manufactured by
them in any case. We know what to
look to there. But we want to know
what they have got to say.

MR. SPEAKER: They are not rea-
ponsible for the law and order in West
Bengal. It is a regular government
running in West Bengal. He cannot
reply on their behalf.

SHRI JYOTIRMOY BOSU: He will.-



229 Re. Adj. Motion AGRAHAYANA 7, 1895 (SAKA) Re. Adj. Motion 230

MR. SPEAKER: I am not allowing
any debate or anything of that kind
on it. I will just see; if there is any

such precedent, 1 will certainly allow
At,

Shri Madhu Limaye,
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MR. SPEAKER:
at. ..

1 will examine

SHRI S. M. BANERJEE (Kanpur):**

MR. SPEAKER: This is a very bad
habit. When the Speaker is on his
legs, nothing that is said by other
‘members is recorded.

1 will exainine it. I am told a dis-
.cussion op the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes is coming very soon. But
in spite of that, if you wish any state-
ment to be made, 1 will convey it to
‘the Minister. But it is much better, as
we normally do every session, that we
thave a discussion on the Report.
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MR. SPEAKER: I quite agree with
you.

Mr. Madhu Limaye wanied to raise
a matter.
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MR. SPEAKER: That has nothing

to do with this. 1 am not allowing
any Member. Will you please sit
tlown?

Don't think that you can hold the
House to ransom.

There is nothing under discussien.
Nothing is allowed. What is the point
of order? 1 have not allowed any-
thing.

If there is something under discus-
sion, I will certainly allow.
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**Not recorded.
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SHRI JYOTIRMOY BOSU: I want
to make one submission. About the
cold blocded political murder we want
the Home Minister to give an assur-
ance that he would make 5 statement
in the afternoon.

MR. SPEAKER: I will only do it if
it is permissible under the rules.

SHR] JYOTIRMOY BCSU: About
the Harijans, they should make a state-
ment whether Mr. U. S. Dikshit had
forbidden the usg of the public ad-
dress system at the boat club, or on
their way from Lal Qila to Boat Ciub,
contrary to past practice.

MR. SPEAKER; It is no more a
boat club; it ie a vote club.
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FLATER —

WEUR WERT . Fq aF qiand
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SHRI JYOTIRMOY BOSU: You
must have a proper draft for my obi-
tuary.

MR. SPEAKER: You will receive
the best possible,

SHRI JYOTIRMOY BOSU:
a hint that....

Is that

MR. SPEAKER:
should reciprocate.
down.

If I go earlier, you
Now kindly sit

SHRI JYOTIRMOY BOSU: My
prayer to you is that you must ask
Mr. Mirdha; Otherwise we will not
participate in the proceedings; we will
go out. We connot be a silent specta-
ter to the systematic physical annihi-
lation of political workers. This place
has become a mockery now; it does not
represent the people nor does it con-
cern itse!f with the hardships of the
people.

MR. SPEAKER: It is a State mat-
ter. How can it be discussed here?
There are other remedies open. How
do you want a statement to be made
here. It is a murder which is being
investigated. This Government has
nothing to do with law and order in
that State.

SHRI JYOTIRMOY BOSU: Itis a
political murder which concerns the-
nation. We have discussed Naxalite
movement here so many times.

MR. SPEAKER: It must have been
done when President's rule was there.

SHRI JYOTIRMOY BOSW: No, no:
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MR. SPEAKER: | have to look into

it.
SHRI JYOTIRMOY BOSU: Let Mr.

Mirdha make a statement ip the after-
noon; that will satisfy us.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: Why don't you
ask for it in the Bengal Assembly?
Why do you want a statement here?

AN HON. MEMBER: They dare not
go to the Benga! Assembly.

SHRI JYOTIRMOY BOSU: If you
do not mmeet gur small request, we lhave
to walk out in protest. Thig is a tele-
gram I have received from Member
of Parliament.

MR. SPEAKER: Walk-out or no
walk-out, 1 have to be guided by the
rules. The rules are that matters con-
cerning the States cannot come here,
ang law and order concerns the State.
If you say that sometimes earlier it
was allowed, I will look into the re-
cords. If it has been allowed even
once in Parliament, we wil] allow it
again.

SHRI JYOTIRMOY BOSU: You
should have some confidence in your
MPs. Parliamentary democracy is be-

coming a mockery.

MR. SPEAKER: You work this de-
mocracy in Bengal. Your men are
there.

The Minister can just give factual
information, after ascertaining it from
the State Government. That is the
utmost we can do.

TwramT A (5AT) @ BWIT

g 3T fagIT & gATT IFA AT,

Yt mrf & aFd g1, faara AW

F a&F I THET AT HIT AT @

g1 ow iy awz AR w7 § fae

& #T T 9 | g7 gavy w oY
azi ¥ %3 foar Irar wfed o

Fapers Laid 234
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15..57 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER BORDER SECURITY
ForceE Act, 1968 Anp ArL INpia
SERVICES AcT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
I beg to lay on the Table:

(i) A copy of Notification No. S.0.
449(E) (Hindi and English
versions) published in Gazette
of India dateq the 29th Aug-
ust, 1973, under sub-section
(3) of section 139 of the Bor-
der Security Force Act, 1968.

[Placed in Library. See No. LT-5818/
73].

(2) (a) A copy eacn of the follow-
ing Notifications (Hindi and
English versions) under sub-
section (2) of gection 3 of the
All India Services Aict, 1951:—

(i) The Indian Police Service
(Fixation of Cadre Strength)
Fourth Amendment Regula-
tions, 1972 published in No-
tification No. G.S.R, 599 in
Gazette of India dated the
20th May, 1972,

(ii) The Fourth Amendment of
1972 to the Indian Police
Service (Pay) Rules, 1954
published in Notification No.
G.SR. 800 in Gazette of
India dated the 20th May,
1972.

The Fifth Amendment of
1972 to the Indian Police
Service (Pay) rules, 1954,
published in Notification No.
GSR. 662 in Gazette of
India dated the 10th June,
1972.

The Indian Police Service
(Pixation of cadre Strength)

(iii)

(iv)



